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Present: Mr Sanjiv Khanna for the appellant.
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The dispute between the Income Tax and NTPC whi
(s a Central Government Undertaking is before the court. In vi
of the decisions of the Supreme Court in the cases of MINL a
ONGC, the lcarned counsel stated that the clearance has 1
bcen granted by thc High Powered Committee on disput
Therefore, we arc not inclined to entertain this petition at U
stage. However, it would be open for the appellant to apply
revival of the appeal after the clearance s given in favour of |
appellant.

The appeal {s disposed of accordingly.
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